BEFORE THE AJUDICATING AUTHORITY

' (NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH

- AHMEDABAD

CP. (LB) No. 135/7/NCLT/AHM/2017 B

 Coram:  Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL |

Hon’'ble Ms. MANORAMA KUMARI MEMBER JUDICIAL

' Name of the Company: - Bank of Baroda.
N Vs
_ Vima-I' Oil & _Foods -Ltd. :

~ Section of the Companles Act: Sectlon 7 of the Insolvency and Bankruptcy.

S.NO. NAME (CAPITAL LETTERS)

DESIGNATION'_
1 Anenestn Boslb

__REPRESENTATION

SIGNATURE

ORDER

Learned Advocate Mr. Animesh BlSht Wlth Learned Advocate M. Abhlshek W1th '

- Learned Advocate Mr. Sahil Shah present for Financial Credltor/ Petitioner. None o
present for Respondent _

-'Proof of ser.vice of applicationon Respondent tiled. %'

Apphcant is directed to serve notlce of date of hearing along with copy of order and
- hile proof of service. o - -

Respondent shall file objections, if any, within one week serving copy in advance to
other side. - . o

List the matter on 07 11 2017 for objections Of -Respondent and for hearing befOre
admission. .

‘ B/g Nf":;\ w\W‘

KKI RAVEENDRA BABU
MEMBER JUDICIAL




. W.!

MANORAMA KUMARI
_ MEMBER JUDICIAL
Dated this the 23rd day of October, 2017. _




